
Mr. Depoty-Speaker: The question
la:

That *t page 2 , after line 2 1 , the 
following be inserted, namely:—

(uu) iLgisteied in a medical 
register of a State, who, although 
not falling within sub-clause (») 
or sub-clause (ti) is declared by 
a general or special order made 
by th< State Government in this 
behalf as a person practising the 
modern scientific Bystem of 
mtdicine for the purposes of thin 
Act. or*.

The motion was adopted.

Mr. Depoty-Speaker: Clause 11,
any Amendment? No The question  
»• { 

That at page 4, for lines 20 to 24, 
tht follow ing be substituted, nam e
ly -

*"(d) the names of persons, who 
tarry on the business or profes
sion of pharmacy 111 the State, 
and

(t) would have satisfied the 
conditions for registration as set 
out in section 31, on the date 
appointed under sub-section (2 )
•f section 30, had they applied for 
registration on or before that 
date; or

in) have been engaged in the 
compounding of drugs ui a 
hospital or dispensary or other 
place m which drugs are regularly 
dispensed on prescriptions of 
medical practitioners as defined 
in sub-clause (tta) of clause (/) 
of section 2  for a total period of 
»ot less than five years pnor to 
the date appointed under sub
section (2) ot section 30;” .’

The motion was adopted. 

t t i i  I i n t r l o r :  I beg to move:

That the amendments made 
by Rajya Sabha in the Bill be 
agreed to.”

ia6i fhvmaey SRAVANA 16,
(Amendment) Bill

1881 (SAKA) Public Wakfs ijfe  
{Extension of 

Limitation) BiU 
Mr. Depoty-Speaker: The question

is:
“That the amendments made by 

Rajya Sabha in the Bill be agreed 
to.”

The motion was adopted.

14.25 hn.
PUBLIC WAKFS (EXTENSION OF 

LIMITATION) BILL.
The Deputy Minister of Law (Shri 

Hajaraavis): Sir, I beg to move: 
“That the Bill to extend the 

period of limitation in certain cases 
for suits to recover possession of 
immovable property forming part 
of public wakfs, be taken into con
sideration ”
This is a simple Bill dealing with a 

limited class of cases and will have 
temporary duration First o f all, I 
might begin by reminding thf> House 
that, under the Limitation Act, the 
period of limitation provided for a suit 
for possession both under articles 142 
and 144 is 12 years Where the point 
of limitation begins depends upon the 
manner in which the claim is made 
or defence is raised In the limited 
class of cases, it is intended that this 
period of limitation should be extend
ed to about 20 years. The occasion for 
this is a fact well known to all of us 
that after Partition, large-scale dis
turbances took place in which there 
was apprehension that the protection 
to property or persons was not ade
quate All the persons who had to de
fend possession of property left the 
scene of property We are dealing 
here with only a particular class of 
property, namely property that is the 
subject of a public wakf 

It will be admitted on all hands that 
property which has been set apart far 
a purpose which is pious, religious or 
diaritable in nature, deserves special 
protection In the circumstances 
which prevailed from 15-8-1947 on
wards, many such properties did not 
have adequate protection Many per
sons who were entitled to claim back 
possession at the property or, in legsfl 
parlance, had the Tight of suit,
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le ft the country . In  the  circum stances, 
it is p rov ided  by section 3 of th is B ill 
th a t if a su it is b ro u g h t by  a person 
w ho is en titled  to  claim  possession in  
respect of p ro p e rty  w hich  is the su b -
jec t of a w a k f  w hich is recognised by 
the  M uslim  law  as a purpose of a 
charitab le , pious or relig ious na tu re , 
the  period  of lim ita tion  for such a suit 
w ould, if th a t dispossession or d is-
continuance of possession took place 
b etw een  14-8-1947 and  7-5-1954, be 
ex tended  to 15-8-1967. This is a Bill 
w hich  m akes am endm ent of a p ro -
cedu ra l kind. S ince m any of the  suits 
w ere  like ly  to  be b arred , by  A ugust, 
1957 the  P re s id en t issued an O rdinance 
an d  th is Bi’ll seeks to  rep lace  th a t 
O rdinance.

A U G U ST  7, 1959 1264

k :
Mr. D epu ty -S peaker: The question

“T hat tlie B ill to  ex ten d  th e
period  o f lim ita tion  in  certa in
cases fo r su its to  recover posses-
sion of im m ovable p ro p erty  fo rm -
ing p a r t of public  w a k fs , be taken  
in to  consideration .”.

The m otion  w as adopted.

M r. D epu ty -S peaker: A re any
am endm ents going to  be m oved?

S hri H aja rn av is : No.

M r. D epu ty -S peaker: The question  is:

“T h a t clauses 1 to  4, the  E n ac t-
ing F o rm u la  and  th e  T itle  stand  
p a r t of the  B ill.”

T he m otion  w as adopted.

Clauses 1 to  4, the E nacting F orm ula  
and the T itle  w ere  added to  the  Bill.

S hri H aja rn av is : I beg  to  m ove: 

“T hat the  B ill be passed.”

M r. D epu ty -S peaker: The question
is;

“T h a t th e  B ill be passed .”

T he m otion  w as adopted.

14.29 hrs.

COM M ITTEE ON PRIVA TE MEM-
BER S’ BILLS AND RESOLUTIONS

F o r t v - s i x t h  R e p o r t

S hri E asw ara  Iy er (T rivand rum ): I  
beg to move:

“T hat th is House agrees w ith 
the F o rty -six th  R eport of the 
C om m ittee on P riv a te  M em bers’ 
B ills and  Resolutions p resen ted  to 
th e  H ouse on th e  5th August, 
1959.”
Mr. D epu ty -S peaker: The question

is:
“T hat th is H ouse agrees w ith 

the  F o rty -six th  R eport of the 
C om m ittee on P riv a te  M em bers’ 
B ills an d  R esolutions p resen ted  to 
the  House on the 5th August, 
1959.”

S hri B ra j R aj S ingh (F irozabad): I 
have an am endm ent.

Mr. D epu ty -S peaker: He has sent it 
too late.

Now it cannot be taken  up.
S hri B raj R aj S ingh (F irozabad): I 

sen t it in  th e  m orning.

M r. D epu ty -S peaker: W hen? Ju st
now  I received  it. W hen w as the re -
po rt presen ted? D ay before yester-
day.

S hri B ra j R aj S ingh: Could I say
som ething abou t this?

Mr. D epu ty -S peaker: Yes. W hat is 
it th a t he w ants?

Shri B ra j R aj S ingh: I w anted  that 
a t the end of the m otion the following 
should be added, nam ely:

“sub ject to the modification that 
the  tim e a llo tted  fo r the discussion 
of the reso lu tion  regarding the 
nationalisation  of banks be reduc-
ed by 14 hours.”

A nd then  again:
“subject to the modification that 

the  tim e a llo tted  for the  discussion 
of the resolution  regard ing  ceiling 
on incom es be increased by half 
»n hour.”




